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Irregularities ^ Despatch of Uncontrolled . 

cloth by NIC  Units  (WBABO) 

1884. SHRI RAMANAND YADAV: Will 
the Minister of SUPPLY AND TEXTILES 
be pleased to state: 

(a) whether it is a fact that the special audit 
report has Revealed that Rs. 219.31 lakhs were 
drained out in a planned manner by the 
unauthorised despatch of uncontrolled cloth to 
M/s. Adarsh Bazar Consumers Cooperative 
Limited, Patna during January, 1983 to Februaty, 
1984 -by the units under the N.T.C. (WBABO); 

(b) whether the sale was effected on credit 
basis in complete disregard of the N.T.C. 
policy of sale on cash basis; 

(c) it so,, whether any action for the 
recovery of this amount has been initiated by 
t!ic Sales Division and the Finance Division 
of the N.T.C. (WBABO): 

(d) whether it is a fact that indiscriminate   
sale   on   credit  without   even  inquiring  into       
the      creditability  of  the customers have 
resulted in direct finari loss to the N.T.C. 
(WBABO); and 

(e) if so, what action has been taken 
against those erring officials of the N.T.C 
(WBABO)? 

THE MINISTER OF STATE IN THE 
MINISTRY OF SUPPLY AND TEXTILES 
SHRI CHANDRA SHEKHAR SINGH): (a) 
and (b) The special audit report, which 
covered the period 1979-SO to 1983-84 point 
out irregularities regarding transactions 
amounting to Rs. 218.31 lakhs.'    The  credit  
sale,     involving    an 

amount of Rs. 198.95 lakhs has been 
considered as a serious financial and pro-
cedural irregularity by the said report. Goods 
worth about Rs. 105.00 lakhs were sent ucder 
despatch instructions on credit. Sales without 
despatch instructions and on credit, involving 
an amocnt of Rs. 93.75 lakhs, are irregular. 

(c) NTC ("Holding Company) and NTC 
(WBABO) are in constant touch with the 
National Consumer Cooprative Federat'cn 
Ltd. for the recovery of the outstanding dues. 
A committee consisting of tliree officials from 
National Cooperative Consumer Federation 
and two from NTC (WB'ABO) has been 
formed to sacrutinse the pending issues 
regarding the said supply of non-controlled 
cloth. 

(d) While sales to Government/Co-op. 
institutions are generally made on credit basis, 
such credit sales to private parties are made 
only on the basis of credit worthiness of the 
party, past experience, the general reputation 
in the trade, bank reference and the amount of 
security deposit. According to available 
information, the incidence of bad dabts is a 
very small percentage of the total quantam of 
sales. 

(e) Tlree officers of the NTC (WBABO) 
connected with <he despatch of uncontrolled 
cloth without delivery instructions from 
National Cooperative Consumers Federation 
to M/s. Adarsh Bazar Consumer Cooperative 
Stores Ltd., Patna, have since been placed 
under suspension by the Corporation, pending 
further inquiry. 

Misappropriation  of  Bank  Draft 

1885. SHRI SOHAN LAL DHUSIYA: 
Will the Minister of FINANCE be pleased to 
state: 

(a) whether Government have received any 
complaint to the effect that a Bank Draft of 
Rs. 5000/- issued by the Purani Basti State 
Bank and sent by one Shri Rahmat Ali on the 
24th February^ 1984 to the Chandni Chowk 
Delhi branch of the State Bank of India has 
been misappropriated; and 
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(b) it so, what action Government nave 
takes la the matter in order to restore the 
amount to the affected" person? 

THE MINISTER OF STATE IN THE 
MINISTRY. OF FINANCE (SHRl 
JANARDHAN POOJARI): (a) Yes. Sir. 

(b) According to Stats Bank of India, 
from whom a report had been called, two 
drafts bearing No. 898150 dated 24-2-1984 
for Rs. 3000/- and No. 898152 dated 
24-2-1984 for Rs. 2000J- favouring M|s. 
I'qbat & Co. issued by State Bank of 
India, Purani Basti Branca, were preserved 
through clearing on 23-3-1984 by Dena 
Bank, Community Centre, Mayapuri, 
New Dulhi, and paid by State Bank of 
India, Cbandni Chowk Branch in due 
course. The said instruments were duly 
endo/sid -by M/s. Iqbal 8. Co. in favour 
of Royal Trading Company in whose 
account the amount was credited by Dena 
Bank.  

Withdrawal   of   Selective   Credit   
Control Order  in  Favour  of   Farmers      

Growing Oilseeds 

18S6. SHRI RAJNI RANJAN SAHU: 
Will the Minister, of FINANCE be pleased to 
state. 

(a) whether the Central Organisation for 
the Oil Industry and Trade (COOIT) has 
urged upon Government to withdraw selective 
credit control order to ensure reasonable 
prices to farmers Who are (forced to sell their 
oilseeds at distress (prices in view of the  
bumper crop;  and 

(b) if so, what action Government propose 
to take to provide    relief to farmers? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
JANARDHAN     POOJARI):     (a)   Yes, 
Sir. 

(b-) Oilseeds and oils being sensitive 
sensitive essential commodities, have been 
kept under the purview of selective credit 
controls. To safeguard the interest of farmers, 
the Government of India fix support prices 
and the Reserve Bank of India arranges 
concessional credit at an interest rate of  15 
per cent per annum 

for public sector procurement agencies 
undertaking support price operations. The 
advances to public sector agencies for 
price support operations are not sebject to 
selective credit controls. Only operations 
other than price support operations are 
subject to the stipulation of selective 
credit controls. In April! 
' 1958 the selective credit controls on 
vegetable oils was rationalised and the 
maximum margins Were reduced.from S5 

per  cent   to  75  per  cent. 

 


